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Application 	has 
	been 	moved 	by 

Vacation 	Mr. M.Chanda, Learned 
	

Counsel 	for 	the 
ourt) 	

applicant. Learned  Sr.C.G.S.C.,tir :S. Au, thr 

jins applicauofl is U) 

form and within tim 
IF. F. of Rs. 501• 

eposited vide 
ro 

ed  

the respondents'. also present. 	 -. 

The applicant seeks to be appointed to the 

post of Lower Division Clerk. •He appeared 

in Ckerks 	Grade Examinatibfl 	1991 

conducted 	by 	the 	Staff 	Selection 

• Commission. His Roll No. was 4010260. It 

has been stated that he was declared, as 

successful vide Annexure 3 to the 

application. His candidature was, however, 

cancelled on 22.12.92 (Annexure 2A) for 

being overaged. He made repesentation on 

5.2.93 (Annexure-2) before the Regional 

Director, Staff Selection Commission, 

• Guwahati against the cancellation. His 

• representation was rejected vide letter 

dtd. 5.3.93 (Annexure-5). This application 

of the applicants is therefore, clearly 

barred by limitation under Section 21 of 

the Administrative Tribunals Act 1985. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

An Application under Section 19 of the 

Administrative Tribunals Act, 1985. 

""Ok 

jgP95 	 _ 

hyde 

Sri Khushi Gopa]. Das 

-versus- 

Union of India & Ors. 

I N D E X 
- 

Sl.No. 	Annexure 	Particulars 	Page No. 
- 

1 	 - Application t 	U 
2 	 - Verification 
3 	 1 Admission Certificate 
4 	 2 Representation dated 

5.2.93 
5 Copy of letter dated 

22.12.92 
6 	 4 Result Sheet 
7 Certificate dated 

6.7.92 
8 Letter dated 19- 

4/5 3.93 
9 Copy of recruitment 

notice for the year 
1994 

- 

-4 -i 	 Filedby: 
•Ct"1 

Advocate 

O.A. No. ___ 
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Particulars of the applicant. 

Shri Khushi Gopal Das, 

S/o Late Lalmohan Das, 

/o District Agricultural Officer, 

P.O. Tawang-790 104, 

Arunachal Pradesh 	 ..... Applicant 

Particulars of the Respondents 

Union of India, 

Through the Secretary 

Department of Personnel & Training 

Govt. of India, 

New Delhi 

The Regional Director, 

Staff Selection Commission, 

(North Eastern Region) 

Chenikuthi Hillside, 

Nabagraha Road, 

Guwahati-781 003 

3• The Chairman, 

Staff Selection Commission 

New Delhi 	 •..... Respondents 

Particulars for which this application is made. 

This application is made for appoiütment to the 

post of Lower Division Clerk as the applicant declared 

qualified and selected by the Staff Selection Commission 
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in the year 1992 but till date not appointed on the 

ground of overage although the applicant entitled to 

relaxation the age being a Government employee and the 

vacancies for the year 1993-94 still lying vacant in 

some of the Government departments, Govt. of India and 

the list is still valid as the applicant has not yet 

been appointed to the post of Lower Division Clerk and 

with a prayer for a direction to recommend the name 

of the applicant for appointment to the post of Lower 

Division Clerk on the basis of the selected list declared 

by the Staff Selection Commission in the year 1992. 

Limitation 

The applicant begs to state that this application 

is filed within the prescribed limitation period under 

Section 21 of the Administrative TrjbUnals  Act, 1985, 

Jurisdiction 

The applicant declares that the subject matter of 

the application is within the jurisdiction of this 

Honble Tribunal. 

Facts of the case 

6.1 	That the applicant is a citizen of India as 

such he is entitled to all the rights and privileges 

guaranteed by the Constitution of India. The applicant 

xx is a resident of Tawang in the district of Tawang, 

Arunachal Pradesh, 
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6.2 	That your applicant is working as V.L.W. 

under District Agricultural Officer, Tawang, Dist. 

Tawang, Arunachal Pradesh on ad-hoe basis. The petitioner 

comes of a very poor family and due to financial 

instability he could not prosecute further study and 

compelled to engage in the said job on Ad-hoc basis 

f or maintenance of his family. 

	

6.3 	That the applicant begs to state that he 

had applied for the post of Clerks' Grade Examination 

in 1991 under the Staff Selection Commission. Thereafter 

he was called for written test and came out successfully. 

The applicant then called for type writing test and in 

typing test he also qualified. The ppplicant was 

waiting for his next intimation for appointment. But 

unfortunately nothing has been received from the 

Staff Selection Commission Authority. 

A copy of interview letter dated 17.7.92 

for ype writing test is annexed herewith as Annexure-1. 

	

6.4 	That the applicant begs to state that all 

other successful candidates got their appointment but 

the applicant have not received his appointment and 

as such he was compelled to submit a representation to 

the Regional Director(NER), Staff Selection Commission, 

Guwahati-3 regarding his appointment. The authority 

of the Staff Selection Commission informed the applicant 

vide letter dated 22.12.92 that his candidature has been 

cancelled by the Staff Selection Commission due to overage. 

A copy of representation dated 5.2.92 is annexed 

as Annexure-2, 4 	Fei 	--4 ) )- 2- 

4,% 
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5. 	That the applicant begs to state that the 

age of the applicant was accepted after relaxation at 

the time of ecrutinising the candidature furnished 

along with the application and accordingly he was called 

for interview i.e. written test and thereafter in final 

type writing test. The applicant came out successfu].yy 

in both namely written test and type writing test. The 

result of the Staff Selection Couunjssjon for the Clerks 

Grade Examination 1991 was published in the 'Employment 

News' dated 18th December, 1992 Page-12 and the applicant's 

Roll Number : 40-10260 has also found place in the said 

selection list. But surPrisingpnough the respondent No. 2 

had cancelled the candidature of the applicant in spite of 

being duly selected for appointment which amount to great 

injustice done upon the applicant by exercising bureaucratic 

power very arbitrarily. Moreover the applicant was a 

departnental candidate and he was serving as VLW in the 

District Agricultural Office in Tawang district, Arunacha]. 

Pradesh. 

While applied for the Clerks Grade Examination 

he applied after obtaining proper 'No Objection' certificate 

from the concenred department and as such the applicant is 

entitled to age relaxation under the rules of departmental 

candidate. 

A copy of the selected Result Sheet published 

in Employment News dated 18.12.92 is annexed herewith as 

Annexure..3. 

A copy of the 'No Objection Certjfjcate dated 

6.7.92 is annexed herewith as Annexure...4. 6 
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That the applicant begs to state that the Regional 

Director, North Eastern Region, issued a letter dated 4/5.3. 

1993 to the applicant stating that he is not eligible for 

appointment as he is over-aged for the Clerks Grade Examin-

ation, hence his candidature is cancelled. The aforesaid 

letter dated 4/5.3.1993 is highly illegal and arbitrari as 

such the same be set aside and quashed. 

A copy of the letter dated 4/5.3.1993 is annexed 

* 	 herewith as nnexure-4. 5 

That the applicant begs to state that thereafter 

he submitted a representation to the Chairman, Staff 

Selection Commission, New Delhi for favour of consideration 

and necessary action regarding the said illegal cancellation 

• 	 of petitioner's candidature illegally and arbitrarily by 

the Regional  Director, North Eastern Region, Staff Selection 

Commission, Guwahati but till date• no fruitful result has 

been received/found and ultimately the applicant is compelled 

to approach to this Flon'ble Tribunal, Guwahati  Bench, Guwahati. 

That the applicant begs to submit that he is a 

qualified candidate for any suitable appointment under 

Staff Selection Commission and theu he was allowed to sit 

in the written interview as well as type writing test. But 

it is very unfortunate and regretful matter that after being 

qualified in both,the written test and typewriting test the 

authority deprived him from providing appointment by cance-

iling his candidature on the plea of over-aged illegally and 

as such the same is not tenable in law at any rate and liable 

to be set aside and quashed. 
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6.9 	That the applicant further begs to state that 

the Staff Selection Commission in its employment notice 

published in Employment News 2-8.4.94 proposed to hold 

a competitive examination for recruitment to the post 

of Lower Division Clerk in the pay scale of Rs. 950-1500 

and hold examination on 4.9.94 but till date all those 

vacancies are not yet filled tip. Therefore, there is (-

difficulty to accommodate the applicant against the 

vacancies of 1994-95 recruitment as the applicant is a 

duly selected candidate through Staff Selection Commission'. 

Clerks Grade Examination. 

A copy of the notice for recruitment of Clerks 

for the year 1994 is enclosed as Annexure, 

	

6.10 	That the applicant begs to submit that now he 

has crossed the age limit of Central Government appointment. 

And as such if his earlier candidature of 1991 Examination 

result under the Staff Selection Commission is not accepted 

then the applicant would be deprived from his legitimate 

claim and will have to face a miserable consequence for 

the Xj6 illegal action of the Staff Selection Commission 

which is against the equity and good conscience and also 

against principle of natural justice. 

	

6.11 	That the applicant begs to submit that he has 

already suffered a lot by the illegal action of the 

Respondent No. 2 as such the interference by the Hon'ble 
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Tribunal Is very essential for the ends of justice.Otherwise 

the applicant will suffer irreparable loss and injury. 

6.12 	That the applicant begs to state that even 

during the year 1994 recruitment Notification was issued by 

the Staff Selection Commission for Cler]Grade Examination 

for recruitment of Clerks in various central Govt. Offices 

and as per reliable source the applicant came to know 

although the examination is over some vacancies of LDCs 

for the recruitment yer 199i-94 and 1994..95 are still vacant 

and the select list as per SSC norms is still valid for 

regular appointment. Therefore the SSC cannot reject the 

candidature of the applicant on the ground of overage 

particularly when the applicant is an employee of the 

Arunachal Pradesh Government and he furfilled the requirement 

of Clause (viii) of the Recruitment Notification of 1994 

because at the relevant time when he appearing in the Clerks 

Examination he had obtained permission duly from his present 

employer and the appJJzzXtxWKSxXgft application was sent 

through proper channel and the zVp±Jz=txWRsxaIsM application 

was also scrutjnjsed and verified by the Staff Selection 

Commission and he was allowed to appear in the examination 

subsequently declared qualified and selected. Therefore 

the applicant is entitled for regular appointment even against 

the vacancies of 1994. 

The Notification of SSC for the recruitment of 

Clerks (LDC) in the year 1994 is annexed as Annexre 
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6.13 	That the applicant begs to state that the cause 

of action further arises when the applicant came to know 

that the vacancies of 1993-94 of Lower Division Clerk 

are still vacant in different Central Govt.  Offices. 

Therefore the . zpplizantxIs application is well within the 

limitation and a fresh cause of action arise when the 

vacancies are yet to be filled up for the recruitent year 

1993-94 and 1994-95- 

	

6.14 	That the SSC did not disclose in their reply 
0-7-- 

regarding details of his i.e. the applicant's over age 
IN 

therefore the applicant is not In a position to explain 

on the ground for which his candidature was rejected and 

this decision of the SSC is highly illegal, arbitrary and 

unfair. 

	

6.15 	That the applicant begs to state that recently 

he came to know from a reliable source that the vacancies 

Lay the recruitment year 1993,1994,1995 are still vacant 

therefore he is entitled to be appointed to the post of LDC. 

	

6.16 	That this application is made bonafide and for 

the cause of justice. 

	

7. 	Reliefs sought for 

Under the facts and circumstances the applicant prays 

for the following reliefs 

1. 	That the applicant be appointed to the post of 

Lower Division Clerk in the scale of Rs. 950-1500 

with immediate effect as the applicant is duly 

selected through Staff Selection Commission 

Competitive examination. 
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10. 

That the rejection of the candidature of the 

applicant be declared illegal by the Hon 'ble 

Tribunal and the same be set aside and quashed. 

To passed any other order or orders as deemed 

fit and proper by the Hon'ble Tribunal, 

4, 	Cost of the case 

The above prayer is made on the following amongst 

other - 

G1OUNDS 

For that the applicant is duly appeared in the 

interview and declared qualified and selected for, 

the post of LDC by the Staff Selection Conmiission. 

For that the applicant submitted his application 

through proper channel after obtaining the 'No 

Objection' certificate from his present employer 

i.e. from the Deptt. of VLW, Arunachal Pradesh. 

or that the applicant is entitled to relaxation 

of age as is a Uovt. employee serving under State 

of Arunachal Pradesh. 

40 	For that the post of LDC are still vacant in  

various Central Govt. Offices for the recruitment 

year 1993,1994, and 1995. 

5, 	For that the SSC did not disclose the details of 

overage of the applicant. 
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Interim relief sought for 

uring the pendency of the case the applicant 

prays for the following interim relief : 

1. 	The Hon'ble Tribunal be pleased to direct the 
SSC to keep one post of LDC vacant in any of 

the Central Govt. Office till final disposal of 

this application. 

That the applicant has not filed any other 

application in any other Court/Tribunal. 

That the applicant declares that all the remedies 

available have been exhausted by him. This Hon ble Tribunal 

is the only remedy. 

	

ii. 	Particulars of the Postal Urder  : 

Postal Order No. 	 : 3230  
Date of Issue 	 : 

1ssued from 	 : G.P.O., Guwahatj 

Payable at 	 : G.P.O., Guwahatj 

An Index of documents is enclosed. 

Documents enclosed 

As per Index. 
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_V E RIP IC A T ION 

I, Shri Khusi Gopal Das, 5/0 Late Lalmohan 

Das, /a  District Agricultural 0fficer, P.O. Tawang 

Arunachal Pradesh do hereby declare and verity that the 

statements made in this application are true to my 

knowledge and belief and I have not suppressed any 

material facts. 

And I sign this verification on this the 28th 

day of September, 1995. 

2 C-Z~fa  "Q")~ 
SIGNATURE 



IP Annexure -1 

Government of India 

STAFF SELECTION COMMISSION 

Emblem of 
S SC 

ADMISSION CERTIFICATE 

Name of Candidate 	Roll No. 	Office of Issue 

DAS KHUSHI GOPAL 	401 0260 	GUWAHPTI 

Name and Address of Centre 

KENDRIYA VIDYALAYA 
BARPANI ROID 
NAMARLGUN 
ARUNACHAL PRADESH 

TIME TABLE, 

Date 	 Subject 	 Timings 

17/07/92 	TYPE WRITING TEST 	10-30 A.M. 

Note - You should be present in the examination 
half an hour before the commencement of 
examination. 

Please see note and instruction 
overleaf. 

Sd!- 5.B.Bhuyan. 
Regional Director 



Annexure -2 
To 
The Rejonal Director 
Staff Selection Cornjjon 
Gaubati 

Sub : In the matter of 
Ref : Roll No. 4010260 (Rank - 32) 

Sir, 

Kindly refer to above Roll and rank in which I opt 
through the SSc, 

Now, I have been given to understand that due to my 
-'resent age which 1. have been told as overage, I may not 
be considered for the appointment. 

In this connection, I would like to inform you that 
I am Presently working as VLW under the Establishment of 
the District 4griculture-Department of Gvt. of Arunachal 
Pradesh and my case could be Considered as 'through proper 
channel'. Secondly, at the time of sitting in the examination 
I was not informed that my age is over and I am not fit for 

the service and in that case I would not have sit for the 
examination. 

However, i request your honour to extend your helpful 
hand and consider my case as you deem fit and proper so that 
i am not deprived from the job as altogether i have appeared 
3 times to seek a job through ssc. 

I am sure, Sir, your honour will not desire such zz 
a loss being caased to a job seeker and will help me and 

offer me a post and for act of which your honour i shall 
remain everpray. 

Dated Tawang, the Yours faithfully,  
5th February, 	

,, (K.G.Das), 1993 	

C/o DAO, Tawang(A.p.) 

A 

2 
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Annexure-$ L- 

No. SScG-A- 011/9/91-92..Nom/4689 

Under Certificate of Posting 

Govt. of India 
Staff Selection Commission 
Deptt. of Personnel & Training 

REGIONAL OFFICER (NER) 
CHENIKUTHI HILL SIDE 
NABAGRAHA ROAD 
GUJAHATI-781 003 

Date - 22.12.92 

To 
Shri Khushj Gopal Das, 
(40-10260) 
P.O. & Dist. Tawang, 
Pin-290 101 

Sub : Clerk's Grade Examination 1991. 

Sir, 

With reference to your candidature for the above 
mentioned examination i am to inform you that, as per 
rules and guidelines given for SC/ST and Departmental 
Dandadates for the Clerks' Grade Examination, 1991, 
you are found Ineligible as you are overaged for the 
s aine. 

On the above circumstances it is regretted that 
your candidature for the above mentioned examination 

has been cancelled. No further correspondence will be 

entertainhis office in this regard. 

Yours faithfully, 

Sd/- S.N. Bhuyan, 
Regional Director (NER) 
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4,*01'29(> 	30227*7 	
. - 5233704' 	532942 	5325.33(-) 	55)34. 

4*10'157() 	*210*52 ,$70 3033698i,- 503*926 	*01113*1') 	
•" lISle, 

30124261l-.-' 50?40*5, 	' 502365* 
N***t81$D • 	33Z135?;'5* 50I70?5'i",'. 5031321 - 	,I,,,Uc.)......: 3351,1 

- 5030- i..'- 	?5034187 : 3032)3* 	l331l9(") 	33144* 
4710130 	--' 301' ' ,'* 3136003,; 	1234223 	3157A351) 	$33151 
4710135*-). jo 	ss'" $02106r- '5024606' 	5136416(.) 	353271 
8?10153() 	*'..4404,:.,.". 323439$. • 	$*3419* 	315042(.) 	135*3* 

4710164 	,J3305 • . 	3163709 , - 3163,14 	5153107(.) 	$5*36* 
3320110,.-', 	 3I5Z7$(.) , 	I3Uil 47*0*50 	11901S**.7'.,, 	 5033574 	5011*320.). 	lSloqJ 47*0* 	*326*23 

sit)i? ''.'.'.' 303922*-'. ,, 50*1760 	3*59*93(.) 	1SI64 
4731)145 	3OIUOl'4•;14,1012"54 	30fl53 	- 3155,13*.> ' 	331*45 
471271$ 	*023422 	' S0272$$''.-- '513533$ 	316106*.) 	- 	5311,.* 
4110)17(-) 3036*31'1212192. $23*720 	3029*22*.) 	553 3 1 
41*1*75 	3022e05 	33225644'1. 5 2 5051 	5533,31*.) 	1553*2 
4,0*24 	, so141os.4fL*O)Ss9?-' :5130995 	5l36*43(.) • 	335330 
4110195 	.5032.02 	•J.?302558e" 	5051661 ' 31651734.) 	53S23 

	

5Z6441 	5Zlti)).) 	*53670 6730156 	1165.72 	s.,, 
47*1001,'... s027i4l*'f'h)2u1$7- ': 3)2S037 	513$?4(.) 	533030. 
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ANNEXURE - A 

OVERNMENT OF ARIJNACHAL PRADESH 

OFFICE OF THE DISTRICT AGRICULTURAL OFFICER 

TAWANG : DISTRICT 

No. AGri/E-145/90/248 	Dated Tawang, the 6th July'92 

TO WHOM IT MAY CONCERN 

This isto certify that Shri Khushi Gopal Das,. 

S/o late La]. Mohan Das is now eorking under this 

w.e,f. 3rd. Oct'90 as a VLW (Jr) Adhoc, and this office 

has no objection to attend the Type Test which will be 

conducted by the Staff 5election Commission on 17.7.92 

at Naharlagun. Further, this office has not objection 

for getting job to him any# other Central Govt. 0ff ice. 

Sd/- Illegible 

I/C DISTRICT AGRICULTURAL OFFICER, 

DISTRICT TAWANW, 

Tawang. 



a V 

ANNEXURE_95 

REGIONAL OFFICER(NER) 
CHENNIKUTHI HILL SIDE 
NABAGRAHA ROAD (True Copy) 	
GUWAHATI-781003 

No. SSCG-F-12013/1/92-pG/748 

Govt.. of India 
Staff Selection Coinijsjo 
Deptt. of Personnel & Training 

Date 04/5.3.1993 / 
To 
Shri K.G. Das, 
C/o 0istrict Agricultural Officer, 
P.O. & Djst. Tawang 
Pin 790104 
ARUNACHAL PRADESH 

Sub : Clerks Grade Examination 1991 - 0verage 
regarding. 

sir, 

With reference to your letter dated 8th February 
1993 I am to inform you that as per rules and guidelines 

given for SC/ST and Departmenta]. Candidates for the Clerks 

Grade Examination 1991 you are found &neligible as yo 
are overaged for the same. further it was already intimaed 
to you vide this office letter No. SSCG-A.11011/9/91_92_Nom/ 

4689 dated 24.12.1992 that on the above mentioned circurns-

tances your candidature for the Clerks Grade Examination 

1991 has been cancelled. Hence your request for considering 
the matter cannot be acceded to. 

Yours faithfully1  

Attested by /- 	
Sd/- S N Bhuyan 

3d!- Illegible 5.5.93 	Region Director (NER) 
(T.Chhonjin), 

E.O. Agri. HQ 
Seal — Extension 0fficer(Agril) 
Arunachal Pradesh 

e~,) 
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RECRUITMENT OF CLERKS,1994 0 	 , 	. r 	•- 	. .: 	;:. c 	 r'a13: 
. 

No. 3/1194P6P. 	Staff 	Seectio 	Com• . for services under Group X'in columnll 
' * 

£ (c) a subjecof Bhuian;or  (iii)GaIIagryawasdwinnore'. 	"$4 
mission will hold on Sunday, 4.9.94 a com• 	(b), then his order of preference will be . 	., 	. 	 . 	 . 	. _ 	. NOTE:I E4.ervIcomen who has already 
potilivo aaminalion for rocruhment to the 	taken In tho.sanio order as monliono 	in (d) n Tiholan tofugua who como over to inod govornmont'ob in 'cMI •sIdGafIer c015 of Lowo, Ovhilon Clerks in the pay 	para I oftha Notice. 	. Ipdia, boforethe IsiJanuary, 1962, with,. availing of the benefits giveni to ex-ser 
scate of Rs. 950-1500/• torthe following 	The examination for services/posts of the intentiOn of permanentiy.sett$ing in vicamen.4or theirre.empfoyment are aiso1j I Groups of servtcq,Joffices:- 	. 	Clerks mentioned under Group X' will be • India: or 	 . 	, etigibie to the age 	ncQssion. However. 
dROUP 'X 	 held in accordance with the Rutes publish- . 

A. Indian Foreign Service (B). Grade VI. 	ad by the Department of Personnel and (e) A person of tndian Origin who has 
such candidates will not be'etigibfe for ihe4 
benefit of r.servation as Es-s or for-Fee,.'.. 

B. Railway Board Secretariat ClericalSer• 	Traing, 	Ministry 	of 	Personnel, 	Public migratedfrom Pakistan, BurmaSiian- 
Ira East Atrican countries Kenya, Pakis' 

. 	. 
, • 

. 	vice Grade It. 	
Grievances and Pension, vide their Notifi- 
cation No. 9/2194-CS.11 in the Gazette of. 	., 

Uganda. the United Republic of NOTE:lI.The period,ojCail up ServIce ol 

C.Central 	Secretariat 	Ctericaf 	Service 	ndjaPa, I, Section I dated 2.4.1994.1 
Lower Division Grade. ' 	• 

Tanzania 	(tormerty Tabgaynika 	and 
Zanzibar). Zaire, Zambia, Matawi. Ethio- 

an ex-serviceman .ln the ,Armed Forces,j- 
shall also be treated as service renderedv 

0. Armed Forces Headquarters Clarical 	
All provisioncontained in the Notication, 
mentioned above shatl apply to examin- 

,pia and Vietnam with the intention of . in the Armed Forces for purpose of para 	. 

) 	Services Lower Division Grade. 	ation for all the posts under Group 'Y' in. 
permanentlysettlinginlndia .,. 	.. 
• 

• 	. 	• 	 . 6(B)abova.. 	 r 	' 
. 

Ministry of Parliamentary Affairs. 	ciuded 	in 	this 	Notice 	except 	where (1) provided that a candidate belonging to NOTE:flI For any servIceman of the three. 

President's Secretariat. 	 specified otherwise. categories (b), (c), (d)and (e) above shalt Armed Forces of the Union to be treated as 

GROUP,'Y 	 . 	 4. NUMBER OF VACANCIES:- The num- be a person in whose favour a certificate of Ex.Serviceman for the purpose of seuring 

. 1. 	EquivalonticomparablepostsinSub 	berofvacanciesinGroup'X'andW'wilibe eligibility has been issued bythe Govern- the benefits of reseivatlon; he must'have V.  

already acquired, 	the relevant time of, .at 
: 	ordinate Olfices of Government of India 	determined 	later. 	Reservation for SCs, 	- ment of India. 	 , 

his 	 for submitting 	application 	post/serv'e, . located throughout India. 	• - 	-. .STs. OBCs, Ex-sand physicatty Handi- 
cared (the Deaf 	id OrthopaedicaitY only) 	(2) ProvidedlurtherthatCafldidalesbelOflg 	, the status of ox-servicemen and/or is in a 

Offices of Ihe Comptroller 8. Auditor shalt be taken into account as per vacancy ing to categories (b), (c) and (d) above will sjtiofl to establish his acquired enthle' 
General of India, Accountants General OSitiOfl reported in the groups of Ser- mont by documentary evidence from the . 

; 	(Audit) and Accountants Gonoral (Ac- vicesottices mentioned in pars I . No scribe Foreign Service (B) Grade VI. A candidate mpetent authority that he would be re 
counts & EstI) in various States. 	• 

will be allowed to any candidate including in whose case a certificate of eligibility is leased/discharged from the Armed Forces :; 
Controller General of Defence Accounts. 	Orthopsedically 	Handicapped 	person. 

4.CentralVlgilanceCommissiofl. 

necessary may be admitted to the examin- 
alion but the offer of appointment will be 

within the stipulated period of one yea1 
fromtheclossingdate(l.e.2.5.94)OflCOrnr PhysIly Handapped person means a 

Equivalent/comparable posts in other 	'person belonging to any of the following givononlyatterthenece55Y0gibtYC01 
tiliCate has been issued to him by the Mm- 

pletlonofhlsaaslgnmaflt.  
Departments and attached otficos of 	categories: 	 . 

Govt. of India not mentioned In Group isfryiDepartment which is administratively The form of certiftcatesAtndertaWng t? 

W. 	• 	 , 	
(a) The Deaf: The deaf are those in whom 

is 	 for 	' - 
concerned with the post whore the candi- be submitted by the candidates In this con 

In Appndix IV & the sense of hearing 	non-functional 
Equivalenf/Comparatile pb'sls in tfe 'of- 	ord;nary purposes of life. They do not hear 

date is likely to be appointed. 
. 	. 	• 	 . 	 . 

nen are given 
. 	 . , .. 

fices of Public Sector jnde,takin,Au ' 	and understand sound at all even with am- 6. Age(A) A candidate for this examination . EXPLANATION: The pereQo servthgin the 
•t 	tonorrrous BodiesIc.fike Employees 	. plified speech. The cases included in this must have attained the age of 18yearand . Armed Forces ot.the Union..who on retire-. 

State Insurance Corporation etc. 

. 	
category wilt be those having hearing loss must not have att3ned the age of 25 years ment from service, would come under.the 

7.DolhiAdmitration, 	. .. 	.. , 	 Imore than 90 decibels in the bettet ear' 	as on 1st August, 1994 i.e. he must havo 	category of ex.servicemafl'rmaY bemper, I 
'' 

	

hear- 	 than 2nd August, 	mitted to appfortemPYmeflt0fleY been bôrñ not earlier Municipal Corporation of Delhi' 	• 	(profound Impairment) or total toss of 

New Delhi Municipal Committee. 	Ing in both ears. 	' 	 . , 1969 and not later than 1st August,.1976. : beforethecomplatiOnOfthG8PeCifiedtermsl' 

P 10. Delhi Univatsy. 	. 	'. • 	..;, 	, . 	( b) The Orthopeadlcatly Handicapped: NOTE:- CANDIDATE SHOULD NOTE 
of engagements and availihémselvesof alI 
concessions available to exserviceman 

2. OPTION FOR GROUPS:- 	' 	. 	, Orlhopaedically Handicapped are those - THAT ONLY THE DATE OF BIRTH AS but shall not be permitted to leave the uni 

The posts of Lower Division Clerks hae 	who have a minimum of 40% ofphysicat IN 	THE . MATRIGULA- . , ,,RECORDED. formuntittheycomptetethespecit1edtorm' 

been divided Into two groups . Group X' . defoét or delormify which causes In inter- . . TION/SECONDARY EXAMINATIONCER
' 

otengagemont inthe Armed Forces of the 

and'Y'asmonknodiflparalOftheNOtice. 	ference with the iturmal functIoning of the TIFICATE 	OR 	AN , • EOUlVALENT Union. 	
,
r:&' 	 . QI 

The'posts unCa Group'X' arein the Minis- 	bones, muscles and Joints. CERTIFICATE ON THE DATE OF SUB-. - . 	. 	 - 	, 

trC3 and Depz'.r:nrents of the Central Goy- 	Candidates who wish to be considered , MISSION OF APP(r ICATION WILL BE AC- 
CEPTEDBYTHECOMMISSINANDNO 

(C) The upper age limit in all these casis.,) 

wiilbe.furtherrefaxable;,'.,,, ernmentand r'tylocated atDelhi. The ,against vacancies reaerved for Physically 
SUBSEQUENT 	REQUEST 	FOR 	ITS, . 	 . '' 	' 'under 	'Y posts 	Cc ip 	are mostly in the • Handicapped • persons 	(Orthopaadicaily 

subordmnateandjiherofflcesoltheCenlral'HándicappedandDeal)rnustsubmitrequi- , CFIANGE WILL BE CONSIDERED OR • 
baIngs. to,thdUled çasa;o .dale 

I Government 	ncaled 	in" 	rdifferent Jsitecertificateseas'per .Appendix-VI/VIII GRANTED... 	.. 	'- "-1 
!(B) ExservIcemn fulfilling the conditions ' 	 k ict.it 

• ' States/Union Trrrtories.. 	 competent authority as mentioned 

This rocruifmc.? t, the posts urtdor Grow 	therein alongwith their applicalionsfortho . ' laid down by the Govt. from time to time (ii)uploa 	axlmnagec1'years(8year' 

,x,  will be duno r r on Alt-India-merit Basis 	examination other-wise, their claim.Ior PH shall be allowed to deduct military service for SC/SI) to candidates who are bonafii:16 71  
wtreroas the ;;riitnrenf to the posts undei 	status will Not be considered. (Blind/par-. fromtheiractualageandsuchresuftantflhle  repafriates of Indian Otigin from KuwaIt or,: 

, Group Y' will t'. dane on the zonaf merit • tially Blind cand'3tes need not apply for should not exceed the prescribed age limit Iraq and have migrated to India after 15th 
r ) basis only, arid 	candidate of a partIcular . 	this Examination) 	: 	' 	' • • -by more than three years. May, 1990 but before 22nd November, 

CjnLrgwilibe,.IeforGroup-'Y'postonIy 	. 	 . 	 . 
(C)OTHER BACKWARD CLASSES: The. 

Candidales admlttedt6 the'examiitation lgglinaccordancewilh.DP&T'sO.M. No, 

it; the zone Gho?ln in column 2 against that OBCs for the purpose 'of the aforesaid 
under this age concession will be eligible to 1501211 1/90-Estl(D) dated 22.11 .1 	9l . 

c.jntreinTabk.derpara18andnotinany 
other zone. For C.r.up 'X' posts, candidates 	

reservation as per orders of the Govern- 
mpaIv for alt the vacancies' whether' ,  

reserved or not for ex-so,v'emen. 	- 

' . 	....... 	 .-  

(III) upto a maximum of three years (oight 

competing lrcn: 	iiy centre will be eligible 	mont 	of 	India 	issued 	vida 	O.M.No. 
36012122193-Estt(SCT) of 8th September. "An 'es-serviceman' means a parson who 

.yearslor SClSTcandidatas) inthe case of 
D6lence Service Personnel' disabledin •  lobaconsidert.povidedtheyopIforthese 

.. 	 1993 bythe Ministry of Personnel. Public 
po.ts. 

has served in any rank whether as a corn- 
batant or non-combatant in the Regular 

operation during hostilities with any foreign 
Grivances & Pensions (Department of Per- 

NOTE I: candtes who are not willing to . sonnet & Training) would amprise. in the Army. NavyorAir Forc
'
eofthe'!ndian Onion 

. 

. 
COunflYor in a disturbed area and 
asaconsequertcethereof; . 

be posled in ''i.i are advised to optfor 	firstphase.thocastec&communitieSWhiCh -• and 	. 	. . 	, 

Group Y posl 	C.fliy. They must however. 	arecommonlobothlhelistsinthoreporlol (a) Who retired from such service after' (i) upto a maximum'ot tn years If th 
note that if they tot for Group 'Y' only. they 	this Mandaf Commission and the State earning his/her pension;'or 	. 	 .... candidate is a physically handicappód per 
will not be a,nidpred for the other Group 	Government's Liats. 	• (b) Who has been released from such ser-' son. Forcandidates belonging to SC àr ST 
viz. 'X'. even it ri.ir A1I.lndia Merit position 	The aforesaId Iixts of OBCs has baon Pub- 
is whin the rar.ç10  of available vacancies in 	tmshed 	in 	the 	Gazette 	of 	India. dated.' 

'vice on medical grounds attributable to mill- 
tary service or circumstances beyond his 

who are physically handicapped, thamaxi 
". 	mum relaxation often yeats permissible fo(la 

Group W. No change In the optIons for 	13.9.1093 vide Ministry of Weltare Resolu', control and awardod medical or other cfis- 	 physicnliy.handlcpped persons shall be in 
Groups once exercIsed will be enter- 	ton 	No. :1201 1168193 -BCc 	(C) 	dated ,  ability penskin; 	 addition to the age relaxation provided in' 

- talnrsd after tIre wrItten examInation. ...- 

Indicate icäI- 	
10.9.93. The Candidates seeking resOrVt- (c) Who has been yeleased otherwise than .' 	 terrs of sub pare (i) 

--'- HOlE It: A car 	must 	 .tion as OBC should belong to one of the 
umn 11 of his 	'.i''otion Form (a)thootdor. 	castes mentioned In the above noticalion 

on his own request from such service as a. 
result of reduction in establishrnenl 

. 

(v) upto the age of 35 yeaA kupto 40 years'- 

p1 preference for the two Groups viz X & '' 	 and should also be excluded from the (d) Who has bert released from such ser-.- 
-, 	 for members of Scheduled CastesIScha-'- 

duled Tribes) in the áse of widows; (h) the order of pralorences in resPect of 	creamy layer as mentioned in DP&T O.M.. 
£ervicesiposs 	Inin Group'X' if he/she 	No.36O12I22I93'Ett 	(SCT) 	dated 

.vico after completing the specific period of 
engagements, otherwise than at his own , 

vorcod 	women 	and' women 	judicially': 

has opted for 'X' group. If the order of 	8.9.1993. OBC Candidates who wIsh to be request or by way of dismissal or discharge 
- 	 separated from their husbands, whoarénot 

remarried. 	- .. preference is 	.l i;dicatod in column 11(a) 	considered against vacancies eserved for, on account of miscdnduct or inellicien,  .'.-. 	 . 

of the apptic.rr.o, it will be assumed that 	ooc must submit the castS 	certificate 
the candidate ''.?he5 to be considered for 	from the competent authority in the parlor- 

.................................................................................................................. 
andhaabeengivenagratuity:andincludes 
peçsonrlel of the Territorial Army of the fol- 

(vi) Upper agà limit is relaxab(e to retren 

borh the catgres of posf S and it will be 	ma given at Appendix'IX. 	 . 

deemed that 	.'o 	first preference is for 
. lowing categotreseiz; 	- 	 ... . .. 

ched employees of Chukha Hydel Project 
- Authority itt Bhutan who were directly re 

Group'?' and 	ocond preference is for 	5. NATIONALITY/CITIZ ENS HIP ;: Pension holders for continuous ambo-' ,cruited.to the extent of service rendered by 

Group X' por.. 	or non-Delhi centres: end 	A Candidate must be either: 
ti'st preIerei 	'r,i Group W. and Secondi 	a citizen of India. or 

diod service; them withthe Authority (period of raguta,1  
Service rondered by the retrenched em- 

preference Ion ..'a'p 'Y' for Delhi Centre. If l .. 	 . 	 . 	 .. Per ont. with disability attributable to ployses Will be decided on the basis of 

the candidao 	is riot indicate pteterence 	. (b) a subjnCt of Nepalor 	 A military service and 	. •,. 	 , 	 , 	 ,. ' -, . 	 .-. ,r_'..,', '1 	. 
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Corfliauedkompago 29 admdtod to the examination 9otherwise admisslontolheeXamiflat10flShaIlb0. wait or Iraq who are not in a position to pay 	I 
ceilicate issued by the Chukha Hydet Pro• eligible, This also applies to a person who  

has boen appointed to another excadre 
No candidate will be admitted to the  

. ject Authority). 

(vii) Upper age lim 	is relaxable upto the 
post or to another service on transfer, II 
ho/shecontinuestOhaVeliOflOflth9P5t0f 

examination unless he/she holds a cedili•, 
cateoladmissnlrOmtheC0mmlSSlon. E.Semen who have already takenUp 

•COVt. lOb shall be considered against 
ageof4OyearS(45YearStOrSC/STCafldi TelephoneOporatorStOrthe1mebeiflg Candidates excepteX-SerViCemeflte General vacancies and hence shall not be 
dates) as On 1.8.94in case of Group D' NOTE V The examination will be qualifying leased from the Armed Forces and thoSa entitled for lee concession (Note I of pare 6 
Staff employed in all attached and subordi• 

in andflOtmPetitive50fara8P50a9 who are granted remission of tee vide 
the 

. (B). 
nate ofliàes which are not participating 
Central 	Secretarial 	Clerical 	Service under category (F) above of this pars are 

They will not be required to 

CommissiOflS advertisement must pay 
fee prescribed therein. 	 • 17. MODE OP PAYMENT: The candidates 

Cntial Scheme and who have rendered not less 
than 3 years 	nlinuOus service as on appear at the typewriting lest forming part on the part of a candidate fl 	

- 
3. Any aemp 

should pay the fee by means of 
Recruitment Fee Stamps. Those stamp $ 

2.5. I 994. . 	. , 
of this examination. They shall have to pass 
a periodical typeWring to 	held by this 

to obtain support for his candidature by any 
means may disqualify him foradmissiOfl.,. 

are available at all departmental post 	f2 

lisof thó 	InthedonominatiOfl$OfJ 
The above relaxalion In upper age limit - • commission, 	not already passed within a. 6 Rs.5/-.,RS. 10/.&Re.20/..ThaseRC 	ft

Country 
i 

. 
period of one year from the dateot their 

is also  admissible to departmental candl 14. A candidate who 	or has been de ment Fee Stamps may be pasled onth. topF 

. 
datesof Delhi Administration.. 	. . . 

., 
appoinlment as alower OivisionCferKfaif 
ing which no. annual increment will be 

dared by the Commission to be guilty of:• 
- 	 - 

rIght hand corner of their 
or In the sPace earmarked faq th 	PtirPos 

I (viii)Upper age finit Is also relaxable In the • allowed to them until they have passed the .. . 	. i) 	Obtaini 	upporhscnddatUr,' These Recruitment.Stamps must b.goF 
.•case of ClerksfTypiSls of the Offices of the 

.. 
said lest......... by any means. or 

: 	 : I 
cancelled from the Counter CledLOt. 

Comptroller & Auditor General of India, M ; 

counlantsGen.ral(Audit)afldAt5e 
' 	• 	. •..-: • • .... 

1i) 	.lmprØflatifl9,Or 	. 	. 	
U 

C 
• postoffQ Indudlng PosOth.fi$v4i- 
wh the date stamps of h)s oflinuØ a 

GeneralAccOUflls & Est). invariousStates 

in 	 with the Comptroller and.  aócordance 

Commission shall be inducted only in LF.S- 
(B) Grade VI. 	- • 	- - . 	. 

• 	• 	. . 
Procuring impersonation by any per manner that the lmpresslos fC  

Auditors 	Genrar . 	- 	, 	 . 
• 	 -(. son,or 	. 	. ' 	 . 	. 	• 	... 

P!5tIn Form ReaM, ting careatthe 
- 

No.2O46/NGE.lf1 .76 	dateô 	the 	22nd. SAVE AS PROVIDED ABOVE, THE AGE . 	 '. Submitting fabricated documents o time that the knpession IsIea(.and 
September, 1 976 Icr appointment In those LIMITS PRESCRIBED CAN IN NO CASE documents whkth have been tarn-, ,'Ut -taciIitatethe dentifICatI4n-odate 

offices 0 
BE RELAXED. 	-. 	 , 

pered with, or and post office of Issue at any subseqUent. 

limit
will 

AGE CONCESSION IS NOT ADMISSIBLE 
THE 'SONS. DAUGHTERS AND DE- 

Making Statement 	hich are incor- 
stage. Alter getting the 	Recruitment Fee 
Stamps cancelled from the Post Office, thI 

who have been regulailya s —1PENDENTS OF EX.SERVICEMEN' AND 	, 	
red or false of suppressing materials 

inforrnatt, or. Sons 

candidate may submit their applications b.c 
the concerned Regiona1011iCo of the Corn - 

Clerks/Assistant Compilers/Sto s j-TO.PERSONS 	ELONGING TO 'BACK-' ttilssiofl in lhe usual manner after oompIet" 

upto the age of 40 years In res]ber- ITO 

in Ihe various Departmeflls/Ot e j WARD CLASSES Resorting to any other irular orim-
in 	 with his 

i9 other formalities 
Governmenlof indiaandhaver ot 

' 

proper means 	connection 

less thap 3 years continuous s 7. No person:. 	.......- 	- 	 ,, candidature .Jor the examination, or Foecan also be paid through Indian PostaI 1  

Clerks as on 1.8. 1994 who co e3 to  who has entered info' or conlraCted a Writing  Orders payable loSTAFF SELECTION 

marriage with a person hàvinga spouse- scene languagesorpornographiCmal- 
COMMISSION al fhe post officeas:IndI-
cated in column 4of the Table given below I 

o' Iiving;or 	
. 	

• 	- 	. ter in tIre script, or 	 . para 18. The Postal, Orders should .bê 
uplo 45 years in respect of service Clerks who have a spouse living has entered viii)' Using unfair means in the examin- crossed A/C PAYEE ONLYand should be' 
ri the last year of their colour service in the- 
Armed Forces. i.e. those who are due for 

into or contracted a marriage with any per. 
shall be eligible for appointment to SOfl, 

- 	ation hail, or 	 valid for at least six months. I.P.Os should 
- . 	. 	 not have been purchased prior tothedato 

release from the Army during the period service. - 	Ix) Misbehaving in any other manner In ofpubficationof(hlSadvOrtl8emeflt.,CafldI 
2nd August, 199410 1st 	1995. ,Augusf, the examination hail, or 	 ' dales should write theIr name 	nd àddrass 

Such candIdates are not entItled to any - Provided that Central Government may,if 
satisfied that such marriage is permissible - 	a) - 	Harassing or doing bodily harm to 	

On the Indi an postal Orders In block capl- 

	

, 	tals, at the speciiod space. 	
.. 	. 

concession In fee. under the personal law applicable 10 suéh - the staff ethployed by the Commission 

Providedllhal candidatü admitted to the person and the olher party to the marriage - -. 	for the conduct of theIr examinatIon, or'- NOTE:I FEE ONCE PAID WILL NOT BE 

examinatonUflderthi5a9ece55b0wsi - 	and there are olher grounds for so doing 
exempl any person from the operation of 

xi) Violation of any oftheInsIruCti0flSIS., 
' 	suedbocandidalesaloflgWilhtheirAd.' 

'REFUNDEDUNDERANYCIRCUMSTAN 
CES. 	 r. 	.. 	i. beelgibletoc0mPetO0flYl0rVacai 05  

•' 
• 

thisrule. 
. 	. 

mission Certificate pormifling them to NOTE :11: 	ee paid by cash or Bk Draft 
vice Organisation. which - are not reserved - 	- 	- 

8. All candidafes in Government Service; 
•' take the examination, or.- 	 or Pay Order will not be accepted and thj 

- 

' 	 -, for ex-serviceman. 
- 	. 	

. 
, 

whether,ifl a permanent or in tempora 
ninvaas' 

	

xii)Taking 	away 	the 	, 	QuOsfiofl 

	

- 	.. 	.rr,,..,,.h,n,. 

applicalionofsuChCandidaIe5arelI9t0: 
b 	raiected at the discreetion'of the Com 

wflt be no upper aga iima ui 

TeiephoneOperatorswhOafeefl1Ployedln 
capy '.r 	 . 
other than casual duly or daily rated em- 

uooxievnswai' 	' y 	..... 	,, 	. 
script from the examination half, or. 

-- 	- - 	- -- 	 - 
mission. 	" 	' 	. 	. 	' .. 

the 	Ministry 	of 	Exlernal 	All airs 	as 	on - 

1.8.1994 arid who continue 10 be so-em- 
ployee, or those service under Publip En- 
berprisea, will be required to submit 

passing it on to unauthorised per- ' 

son/persons during Ihe conduct of the 18. Contra of .xemlnetlon and eddrs' 

'r 

- 

ployed. 	 , undertakinglhatlheyhaveiflformediflwrit, 
rig Iheir Head of Office/Oeparlment,that 

- 	examination.or 	 . 
- 	, 	. 	' 	 ' 	' 

the case 

• tOWhlChaPPfICOtlOfl5h0db08 

A candidate must select onfyoneiof The 
(G) Upper age limit isalso relaxabte uplo 
35 years for the Staff Car Drivers who are'i 

they have applied for the exarnination..c 
1. - 	 . 

xlii) Attempting to commit, ores 	 cntres mentioned-In CoI.1 of the Table be: 
" 	may be, abetting the commission of'aII.' 	Iiw.lór,the written ecam;' No.change: in 

educationally qualified for appoinlmenl to Caodidats should note that in case a corn' - - 	or any of the, acts specified in the lore- centre shall ordinarily be al'rowed. A candl 
the post of LOGs and who have not less munication is received from their employer ' 	going clauses, may in addition to ren- dale submit his appllcatiuri only to the ad 
than 3 years of conlinuous service in the by the Commission withholding permission dering 	himself 	liable 	to 	criminal dress mentioned in colurnn3 against the 
Grade, in accordance with Department of -. to the candidates applying for appearing at prosecution, be iiabIe 	 , - centre selected by him. For appointment to 
Personnel 	& 	Training's 	O.M. 	No.; 
22011/15/81-Eslt(D)daled4.7.1983. 	'' 	-, 

the examinalion, their applications shall be 
re1edled/candidatureshallbeCaflCelied. 10 be disqualified by the Commission 

the post of Cower DivIsion Clerks undo! 
Group 'Y'.he will be otlgibbe to be con- 

from the examination for whiclt he is a sidered for appointment in the zono menll  
NOTE I: Services rendered by R.M.S. Sor- NOTE: The Departmental candidales may - candidate, or 	

t' 	tioned against the Centre indicated by hint 
tars employed in Subordinate Of licos of 
Postal Department shall be tealed as ser- 

send theirappticationsdiredtlyfothe Corn' 
mission alter intimaling to their Head -of 

- -, 	 , 
to be debarred either permanenlly or for his application.  

• 	, vice rendered In the grade of Clorks (or Of lice/department and need not send an- a specified period. 
'Forexampleacandidatewhooptsboron . 

purpose of pare 6(0) above. other copy throughproper channel. How', (i) by thy Commission'frorisaflY examin- • of the centres In Punjab/Haryana & Chan- 

NOTE II: The candidature of a person who 
ever, in case they decide to send a copy. 
through proper channel, they must ensure 

ation or svlection hold by them; 
.. 	 ' 

digarh will be eligible to be consideed 10 
appointment against the vacancies avail 

is admitted to the axaiftination under the 
age concession mentioned,ifl pare 6(0)6 

that the application complete In atI're ,  
- spocts shouid reach Staff Selection Corn- 

ii) by the Central Government (rom any 
employment under them; and . 	' 

"bl 	in Chandigarh, Haryana-and Punjat 
as far as 'Y' Group vancIes'ari 

(F) & 6 (G) above is liable to be cancelled 

- 	 it alter submitting his application he resigns 
mission by the closing - date. Applications 
shall be rejected if received late and/or are 

to disciplinary action under appropriate 
if he is already in service under Gov- rules 

1 concerned. The Commsston,- -however 
the right to recommend candidatei ,rvserve 

0 	. from Service or his services , ar,e terrninaed not complele in all respects as provided in , 
lo a zone other than the one in which thet 

by his Department either belore or airer 
raking,fhe examination. He will, 1'owever, 	. 

rules. 	- 	 . 	 - 	.. - 
. 	 . ,,,,,, u.,, 	 ,, 	. 	 . 	 , 	 . 

- 	 I are eligible to be, consid'red for appoln; 
. 

continue 10 be eligibie-if he is retrenched 9.'Acandidalemustbeingoodmefltaland 
15 EDUCATIONAL.OUALIFICAT1ONS: 

 have passed Matriculation orequiv 

j' jrom the Service or 	ubmittirrg hiS-bodiiy-healIh 	free,from,any,phySicaIdMU5t 

	

detect likely to interfere with the efficient' mt or higher examlnationas on1.8.1994. 
	NOTE:I The Comrrrlssion reserve the righ 

'aplicaIion' 	 Candidates whose results are expected to 	cancel any centre and ask the cand . 	
- - discharge Of his duties as an officer of the be declare by 1.8.94 may also apply for this 	dates of that centre to appoar from anotlie 

NOTE Ill: A clerk who Is on deputation to service. A candidate who after such medi- .examination.HOwever,atI9uChcates ' 'centre. Commission also reserve the rigt  
an ax-cadre post with the approval of the 
competent authority will be eligible to be- 

'cat examination as may be prescr ibed by 
the competent authority, is found not 10 

must ensure that their result is intimated to 	,to divert candidates of any cenlre to som 
the Commission mmediately after they re- 	bther centre to take the examination. '_'F 

admirted to the examination ,. 	. 	, 
- 

satisfy these requirerpontS. will not be ap- 
pointed.OnlysuchcafldidatesasarolikelY 

	

number Irom !he Corn- 	• 	 . 	 . 

	

' 	 QTE :IITheCommisSlOflreserVetherigl 
NOTE IV: Any permanent or temporary be considered for appointment will be 

missionforwrilteneXamination., 
to delete any of the Centres of examlnalio 

Telephone Operator working in the Ministry medically examined. 	. 	 - . 16. FEE PAYABLE: Rs. 25/- (RupeeS', 'br purpose of holding of typing test 6 
of External Affairs shall be eligible to appear 
at the examination provided that no Tale- NOTE: In the case of the disabled ox- 

Twenty Five only). No foe for Scheduled' 	'bending upon the number 01 candidafv 
Caste/Scheduled Tribe, Physically Handi 	 at the centre in written examir qualifying 

avail 
more than iwa'ch'ances to quality in the 

DolenceServicesPersOflflelacertihicateot 
IiInessgrantedbyrtreDemObilisatioflMed 

capped arid Es-servicemen. Foe contes-' 	allon.  

is 	admissible 	to 	sans 	and.  sion 	not 
examination. cal Board of the Dot once Services will be 

coniderOd adequate for the purpose of'--' 

	

daughters' of Ex-sorvicemen Or to persons 	NOTE:Itl No change of cer-tre of exámii 

	

'llackward Classes'. Service, 	s/ion will be allowed under any clrèumstai 
Telephone Operators of Minlstry.ol Exter- appointment. 

. 

belonging to 
' Clerks i rr tl ielastyOarOlrI10irCol0urse 	c S. ,, 	

- 
nal Affairs, who are on depulation to other 
ex.cadre posts with the approval of the 

. 	conttp 	pty,l 	)Shall be eligibto lobe 

- 

10. The decision of the Commission as to 
the  ohiIbililX 9f gthnrwisn of acndidatef 

bqqa 	,.rkniq '/0 ii'Jtili.,,.li'llUC. 	r 

are.flot exemptcd from payment of lee. 	 , 

'-Il 	ii 	cxor, not 	A. I 	oioq od 
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